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[Mr. Speaker]
factor—rush and hurry—involved in
condensing or summarising these
speeches of honourable members.
Mureover. we have to keep an
on the time schedule followed by
language papers subscribes, who are
in a position to publish only summary
or condensed service. In this rush
and hurry slight discrepancy creeps in
at times without any mala fide in-
volved in it.

We sincerely regret for any misun-
derstanding caused on account of
some sort of discrepancy which un-
knowingly (unwittingly) has crept in
the said report published in Aryav arra,
dated August 23rd, 1968.

On hearing from you, as per yout
direction, we would be willing to re-
lease necessary clarification, which
will enable removal of misunderstand-
ing caused by the publication of ear-
lier said ‘summary’ report.”

Subsequently, as directed by me, the
news agency issued the necessary clarifi-
cation to all its subscribers on the 28th
September, 1968, and the Aryavaria,
Patna, published the correct version of
Shri Yogendra Sharma's relevant speech,
together with its regret for the carlier
mijstake, in its issue of the 6th October,
1966, -

I then had all these papers shown &o
the Committee of Privileges who have
recommended that in view of the clari-
fication issued by the concerned news
agency and the correction and regret
published by the Aryavarta, Patna, thc
matter may be treated as closed.

I take it that the House agrecs.
HON. MEMBERS : Yes.

1245 hrs,
BUSINESS OF THE HOUSE

The MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNIGATIONS (DR. RAM SUBHAG
SINGH) : Sir, Government Business in
this House during the week commencing
18th November, 1968, will consist of :—
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-(1) Consideration of any lwn; of
Government Business carried over
from today’s Order Paper.

Discussion on the Resolution by
Shri George Fernandes and others
seeking disapproval of the Indian
Railways (Amendmeni) Ordi-
nance, 1968 and consideration
and passing of the Iadian Rail-
ways (Amendmeat) Bill, 1968.

Discussion on the Resolution re-
garding constitution of Railway
Convention Committce, 1968.

(3

(4) Consideration and passing of the
State Agricultural Credit Carpoe-

rations Bill, 1968.

(5) Further discussion on the Report
of the Road Transpoit Taxation

Enquiry Committee.

(6) Discussion on the statement . on
the flood situation in the country
on a motion to be moved by the
Minister of Irrigation and Power
on Monday, the 15th November
at 4 p.m.

Discussion on the motion for
modification of the Civil Defence
Rules 1968, given notice of by
Shri Srinibas Mishra on Wednes-
day, the 20th November, 1968
4-30 p.m.

Regarding item (6), namely, discussion
on the flood situation, we have received
letters. . ..

MR, SPEAKER : I shall explain. ...
(Interruptions)
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The Food Minister has to make .a
statement. I myself proposed about
famine and floods, A statement : on
floods has already been made and, there-
fore, we fixed the discussion for Monday,
the 18th November. But the leaders of

(7
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almost all the Groups have written that
they would like the discussion to be
postponed..... (Inserruptions) Let me
explain in full. Prof. Ranga has written
to me; Mr. Vajpayee, Mr. Mukerjee, Mr.
Ramamurti and Mr. Rabi Ray have
written; I do not know whether Mr. Dwi.
vedy has written......

SHRI SURENDRANATH DWI-
VEDY Rose—

MR. SPEAKER : I will just explain.
All of them want the discussion to be
postponed to the next Monday instead
of the coming Monday, so that they
could go to the flood-affected areas.
Some of them want to go now to the
flood-affected areas. It is already late
now because one month is over since
the floods occurred. Whatever it is, since
all of them desired that, I am placing it
before the House. I do not take any
dccision now. We have fixed it up on
Monday. On Monday we have fixed up
to have a discussion. I thought it is an
urgent matter; if it is held over further
it may become stale and so I thought
we could fix it up on Monday. There-
fore we have fixed this up on Monday
evening. Instead of two hours, we may
go up to seven or Seven-thirty., Since
all of them came to me, 1 leave it to
the House. After all, it makes no dif-
ference.

SHRI SURENDRANATH DWI-
VEDY (Kendrapara) : Sir, this state-
ment of the hon, Minister does not con-
cern only to North Bengal, As you know,
there are other areas alsp which are
affected by this. And, it is good that
some Members of Parliament are visiting
those areas., We might have a further
discussion when they come and if they
find something we can have a discussion
on that. But, Sir, on that account the
debate should not be postponed. Already
it is delayed. I think, Sir, we should
bave a discussion on Monday. Even the
official report regarding North Bengal
flood that has come out is sufficient
and then the Members may get some in-
formation as to what is going on now.
I think, Sir, we should have the discus-
sion on Monday. It should not be post-
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SHRI H. N. MUKERIJEE (Calkutta
North-East) : I had myself asked for as
early a discussion as possible. Since
these fellow Members of ours are going
and they are likely to return by the 21st,
perhaps not much harm would be done
by a little postponement. So, I thought,
it would be better if we have it on the
22nd, on Friday. If it could be fixed
on the 22nd, we would have the better
of both the worlds,

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Even when the first
round of distress is not over, the second
round of distress has started in Orissa.
‘We have fixed it up on the 18th and we
must stick to that, Millions of people
are homeless and this is an urgent
matter. Actually this debate shoud
have been taken up on the 1l1th itself,
but since other business was there, you
have fixed it on the 18th. We should
stick to that. It would be better to
have it on the 18th,

SHRI SHEO NARAIN—rose. .....
_ MR. SPEAKER : Are there floods

SHRI BAL RAJ MADHOK (South
Delhi) : This is a very important sub-
ject. Millions of people are involved.
This House must discuss all these things
and muake concrete suggestions which
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[Shri Bal Raj Madhok]

can- be put into practice. It is not a
question of having post-mortem; some-
thing concrete must be done and this s
very important. If we do not want
flood debate, let us have the debate on
the famine in Rajasthan, These debates
should not be postponed.

SHRI SAMAR GUHA (Conati) : The
most calamitous flood has happened
there; it was almost a deluge, a ‘pralaya’
that overwhelmed N. Bengal Even
after 40 days we have not been able to
draw the attention of the highest forum
of our nation to the serjous crisis there.
1 wrote two letters to the Home Minister
to convene a meeting of the Members
of Parliament from West Bengal. At
the time of the July floods in Bengal.
within ten days, the Home Minister con-
vened a meeting of the Members of
Parliament and within about fifteen days
a meeting of the consultative committee.
If the Members were so anxious to go
there, they had enough time during
these 40 days to go there. If the Mem-
bers were so scrious and they were so
anxious and they felt that something
urgent was there, then they should have
gone there to see things with their own
eyes. But for 40 days they have been
sitting and now they are asking for time
to go there. I just cannot understand
this. I am getting telegrams and letters
and memorandum every day asking me
‘What has happened to India? Such a
great calamity has overwhelmed that
area, but you are not able to draw the
attention of Government or of the Home
Minister to that ? The Home Minister
has not convened a meeting of the Mem-
bers of Parliament from West Bengal nor
has he convened any meeting of the
consultative committee. If the matter
was very urgent, then certainly the Mem-
bers had 40 days to go and see things
for themselves. They cannot now sug-
gest that we should postpone it by an-
other week.

SHRI S. KUNDU (Balasore) : This
is an urgent matter and it must be dis-
cussed immediately.

MR. SPEAKER : I had called his
leader and then Shri Samar Guha. Now,
he also wants to say the same thing
again.
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SHRI S. KUNDU : Again, the de-
luge has been repeated. Therefore, it
is an urgent matter and it should be
discussed immediately.

MR. SPEAKER : I agree with the
hon, Member. That was why it was in-
cluded in the agenda. I am trying to
find the sense of the House. After all,
it is not as though it can be forced on
anybody. Shri Surendranath  Dwidey
has said that it must be taken up im-
mediately; Shri Samar Guha has also
said the same thing. Some Congress
Members have 2lso said the same thing.
1 shall now ascertain the opinion of some
Independents also. Shri Bal Raj
Madhok has already spoken for the Jan
Sangh,

MR. SPEAKER : Now, Shri Prakash
Vir Shastri,

SHRI M. L. SONDHI (New Delhi) :
What about the situation in Viet Nam ?

MR. SPEAFKER :
Prakash Vir Shastri.
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DR, RAM SUBHAG SINGH : I am
in the hands of the House and I shail
accept whateva: the House says or what-
ever you say. Floods as well as cyclones
are two distinct matters. I mysclf had
noticed that some Members were keen
on having this debate as early as possi-
ble, and in defercnce to their wishes, the
Business Advisory Committee under your
chairmanship had taken that decision.
Anyway you have now heard the Mem-
bers, and I shall abide by whatever the
House decides.
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MR. SPEAKER : Now, I do not want
to proceed with this controversy......

SHRI JYOTIRMOY BASU (Diamond
Harbour) : The whole position is this.
A team of parliamentarians has visited
North Bengal. The members of that
team had been drawn from almost all
the Opposition Farties and had been
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drawn from all over India. There are
Members who come from differesit parts
of India, and we do not assemble to-
gather till the Parliament session starts.
We are going to collect first-hand in-
formation. We are going to have a de-
bate on a motion here based .on first-
hand reports. We do not want second-
hand stories drafted by bureaucrats- (o
throw dust on our eyes. We shall have
the discussion or the basis of first-hand
rcports. We shall be back on the 21st
evening. So if we defer the discussion
till the 22nd, what does it matter ? -

SHRI KRISHNA KUMAR CHAT-
TERJI (Howrah): I insisted that because
of the extent of the devastation that
took place in North Bengal, the matter
should be immediately discussed. At
your request, we agreed to having it on
Monday. This kind sending a parlia-
mentary team now is absolutely useless
unless it has some political motivation
behind it. Therefore, we insist that the
debate should take place as now agreed
so that a uscful discussion may be held
and useful sugpestions made.

MR. SPEAKER : Tt is the Business
Advisory Committee that took that de-
cision, not me. After all, the members
must have gone to Bengal already.

SHRI JYOTIRMOY BASU: They
are going,

MR. SPEAKER : Therefore, I pre-
sume that this arrangement will go
through,

12.56 Hgs.

MOTION FOR ELECTION TO
COMMITTEE

CoURT OF UNIVERSITY OF DELHI

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : I beg to move
the following :

“That in pursuance of clause (1)
(xvi) of Statuic 2 of the Statutes of
the University of Delhi, the members
of Lok Sabha do proceed to elect, in
such manner as the Speaker may
direct, one member from among them-
selves to serve as member of the Court



